
THE

COUNCIL OF STATE DEBATES

(Official Report)

V olum e VII

FIRST SESSION
OP THE

SECOND COUNCIL OF STATE, 1926

isAW iBi.)

W m m

DELHI
flOYERNMENT OF INDIA* PRESS 

1026 •

Tuesday, 9th February, 1926



CCN'rlUfTS.

lloNPw, 8TH FIlBRUARY, 1926-
Members Sworn ...
Bills passed by the Legislative Assembly-c-Laid on the Table

SSDAY, 9TH FEBRUARY, 1926-
Inauguration of the Second Council of State ...

WED)lESDAY, 10TH FEBRUARY, 1926-
Kember SWOl'n
Questions and .-~uswers
Welcome to Members by the Honourable the President ...

Messages from His Excellency the Governor General u-
(l) Panel of Chairmen
(2) Presentation and Discussion of the Railway Budget

Committee on Pet.itions
Appointment of the Honourable Mr. K. C. Roy to t~e Library

Committee.
-. Governor Geneml's Assent to Bills ...

Bills passed bv the Leg islat ive ;\ssemhly--T,"irl on the T'ahle
Elect.ion of a Pan ••] for the Standing Connniitee on Emigration
Resolution n Ratification of the Draft, Convention of the Interna-

tional Labour Conference concerning 'Vorkmen's Compensation for
Occupnt.ionul Disease~-.A dopted.

Resolution re Continuation of the Imposition of a Customs Duty on
Lac-s-Adopted.

Statement of Business ...

~O')/DAY' 15TH FEBRUARY, 192&-
. Members Sworn ... . ..I Questions and Answers

Rled·ion tn the panel of the Standing Committee on Emigration ...
llills ["Issei! j,~, ·the Legislative Assembly=-Laid on the Table
Resolution ,.. Lhe Royal Commiasion on Agriculture-Adopted
Resolution re Reductoiu of the travelling and daily allowances of

thp Members of the Council of State-Discussion postponed sine die.
Statement of Business

tUESDAY, 16TH FEIlRUATIY, 1926-
Member Sworn ...
Messages from His Excelleney the Governor General ..
Bill passed by the Legislative J\ssemuly-I,aid Oil the Table
Small Cause Courts (Attachment. of Immoveable Property) Bill-

Passed.
Code of Criminal Procedure (Amendment) Bill-s-Pusscd
Government Trading Taxation Bill-Passed
Guardians and Wards (•."mendment) Bill-s-Passed
Indian Lunacy (Amendment) Bill-Passed

t
iDNESDAY, 17TH FEBRUARY, 1926-

Qliestions and ADs,vers

1-:<

!I
10-:2~
:!H-l3U

:IU
3U
:.11

31

31
3:!

:1::

:li-H

41-·1~

4"
1-:;-6::

6::
1):2

vO

lu·j
!UJ...-IU.;

lU:,
IVii

l.ti;---l')T

lOi-}U:-



11

'Vt~D~ESDAY, 17TH FEBRUARY, 1926--contd.
Private X ot.ice Questions and Answers
Statement regarding Negotiations with the Union Government of

South Africa.
Resolution re Leader of the Indiaa Delegation to the League of

Nations-Adopted.
Resolution u Formation of a separate Kannada Province-Negatived

THllRSDAY, 18TH F'EGRU.IP.Y, 1926-
Member Sworn
Bills passed by t.he Legislative .s ssembly= La id 011 the Table
The Railway Budget For 1926-27
Elections to the Panel for t.he Standing Committees on Emigration
Resolution Te Appointment of a Royal Commission t{) inquire into

the working lit the Indian Constit.ution-Negatived.
Elect ion "I' Panels For Standing Committees

S.\TUHDAY. 20TH h:ar:lT.HlY, 1926--
Questions and Answers
Noruin.u ious to 1 be Panels for Standing Committees
Bills passell hy the Legislative Assembly-Laid on the Tahle
General discussion of the Railway Budget
St.at ement of Business

.:\fONDAY, 22>:11 1'i':B'''',\"y, ]926
Members Sworn ...
Statement laiil 011 the 'fable
Indian Medical Education Bill-Introduced
Election of " Panel for the Central Advisory Council for Railways

TrE!;DAY, 23RD FEBIWAIlY, 1926--
Quest ions and .\ nswers
Code of Civil Procedure (Ameudment] Bill-Passed
J nd inn Naturalization Bill-Passed
Sl.ecl Tndustry (Amendment) Bill-Passed
Insolvency (Amendment) Bill-Passed
Cod" of Criminal Procedure (Second Amendment) Bill-Passed
'Ind"as Civil Courts (Amendment) Bill-Passed as amended
Rosol ution re Grant of Supplementary Assistance to the Tin-plate

J ndust ry-c-Adopt.ed ,
Nominations 10 the Panel for the Cent ral .Advisorv Council 'or

Railways. -

THUUSDW. 25TH FEIJRUAIW, 1926--
Questions and A nswers
Legal Practitioners (Amendment) Bill-Passed as amended ...
Promissory Noles Stamp Bill-Passed
Tnrl ian TI"Hle T'n ions Bill-Passed as amended
Eledioll of a Pnncl for the Central Advisory Council for Railways
Xominations to the Panels for Standing Advisory Committees

Moxn-v, 1ST MARCH, 1926--
Ouest ions and Answers
HpS\J!t of t he j.:lection to I he "Central Arlvisory Council for Railways

.~

PA(:J.:8. •... I •

lll-IL3
U:3-11i

.:MONE

El

ll:,-I:I~
EI
GE

]:l:'-I,q "TUESD.

\ Re,
Co
111'

Ph

'j 'Vt;j)-"~.
. Re

In'
. 'SATURI

Qu
Ge
Su

Mo xn..
t.!u
Rei

(

I

Re
~

1·\,;;

111;
1.1:, lla

!ll:!

ltt:-:n;"")
::1~

:.!l/-~'~)

~~O
~~o

~~u---:.!GJ

~~4

:!~):)

:!:-).j ::;)7
:.!;I~

~~I~) 'WED~E

Qu
Re:

t

Hi':

:!Hl-:!I):!
:.!i5:!

_G:;--:~t'iG )rn:\']l\

QlI'
ReE
n
a

Re~
I

TrEsDA
Sia
Bill
Resl
Hcsl

:D;:)-:!jjS
,-,,', ~',!J

:!69-281-

:~H;;-:!~I)

~Sl: :.:!'K)

:'::~ICl ---:!Ul

:.2!l:~-~:!~t)

i9n--:!~)7
!!Ji ~98
:!!JK-~C·l,

:~O:;

Stat
WEDNES

Que
Bill
.Irid:

::VIes
H

:;O:l-:1tJf;

:~t'7- -:~lG
:H7

•



HI

•
~df."lHY. 1ST ~IARCH, 1926-con.td.

Election to the Advisory Publicity Committee of Messrs. Rarnadas
Pantulu and Khaparde.

Elections to the Panels of Departmental Standing Committees
(~cneral Budget for 1926-27

Tn:sDAY, 2ND MARCH. 1926--
Result of the Elections for the Panels of the Standing Departmental

Committees.
Contempt of Conrts Bill-Passed
Indian Medical Education Tlil l- -\Iot ion

Phoroirraphic g'-Olll' of t he ~Iem"('l's "f

:;17

I
'W'EDNESDAY, 3nn ~L\Jlj'ff. 1926-

I l lr-solut ion I'C Import Duty on Art.ifici.t l Glint', -Wit hdruwn
Irid ian Regis(r:tLnn (_\Tllcllrlnwnt) Bill-s-Pnsscd

::;,Ul'lWAY, 6TH J1.IncH, 1926-
Questions aut! .-\lJs\\"el'S

General Disru-sion of t h« Budget (Part II)
Statement (If Businoss

to circulato=-Adopted
the Council of State

:\:10-:\11

:;11-- :a:\

i
I

I_\IO~DAY' 8I1! JI.\I:'_H, 1926-
Qaesctons- and Answers

Resolution re G-n"r:lIJtp~ of _-\/,poinLments on Slate Railways to
I qualified suulent s "f Ii,e _\\;Idagan Engineering College, Lahore,

etc.-X~gali'-NL
Resolution re PI'i,-ilt-g-es and Status of Members of t he Council of

Stal-e-.-\dopt.--d,

1~:)-1~1

t~'I-,I:\S

WEDNESDW, 10TH ~L\Ht 'If, 1926-
~uestiolJS and _\llS\',"l~l'S I J:;_-!:>ll

Resolution r,' IJun Ii fieRi ions of Assistunt Commissioners of Income- I;, l I--.S
tax-Withdrahn i>,- leave of the Council.

Resolution 1'1 Baukillg Lpg-isla; l(Hl~ Discussion adjourned .. 1:,~-ltil~

I
"'IONDAY, 15TH ~r.~nc-H, HJ26-

Questions and ,\II'>"''';-S -I"ii _,I i I

Resolution {.' "alai-it's of the two Members of (he .Iudicial Com- I;!- I""
mittee of IiII) Pii vv Council wit.h J nd ian Ex pCl'ience---Adopted as
amended. '

Resolution 1'< l"'eati"n of a self-gov('l'Iling Tamil-speaking Province-- 1'i!I-:,\,:.
Discussion adj curnod.

TUESDAY, 16TH ~IARcH. 1926-

I Statement laid on t he Table :,\:i-:,I,:;

Bills passed by the Lcgislalive ;\sscml>ly-Laid on the Table :, It
Resolution re TIecludinn of the Exports of Opium-Adopted :.1,1--0 I i
Resolution re Creation of :to scV-goycl'lling Tamil-spea.king· Province- :, I'" __:,1;::

Negatived.
Statement of Business :.,;~

WEDNESDAY,17TH :'IIARCH, 1926-

Questions and Answers :,1;:;

Bill passed by the Legisl"li,-e .,\sseml.ly-Laid on the table :"jl

Indian Succession (_\mendment) Bill-Introduced ~ :,,;_1 -:>li:,
Message of Gratiturle from tile Council of State to Their Excellencies

the Earl and Coun tr-ss «f H,carling-l\fotion adopted _;1,:, -:.i!1

r



~ .. ~ •. , <'··"~t·..···.~p,-:--:/-;:.;
.:.~..-.' -.. ".

'IU :-'; i\
""j:' ~ I

(

1
'f

~

1
f

IV

PAVES.

•• 581
581

581-582
582

582-583
583-584

585

585
5b5-586
586-:;11
Gll-61~
612-613

GU~
613-6H
614-630
630-632

(i:l~
eMt--

63,j-6Jl

British 641-643

o48-Gl-1

FRIDAY, 19TH :MARCH, 1926:-
Member, Sworn '" ••• •.•• •.•.•
Message from His Excellency the Governor General
Bills passed: by the Legislative Assembly-Laid on the Table
Message from the Legislative Assembly

- Indian Tarifi (Amendment) Bill-Passed
Madras Civil Courts (Second Amendment) -Bill-c-Passed

MONDAY, 22ND MARCH, 1926--
Members Sworn
Question and Answer
Message from H. E. the Governor General
Indian Finance Bill-e-Passed
Cotton Industry (Statistics) Bill-Passed
Legal Practitioners (Fees) Bill-Passed
Code of Civil Procedure (Second Amendment) Bill-Passed
Delhi Joint Water Board Bill-Passed
Indian Income-tax (Amendment) Bill-Passed ..,
Indian Divorce (Amendment) Bill-Passed V ..
Indian Factories (Amendment) Bill-Passed
Transfer of 'Property (Amendment) Bill-Passed

TUESDAY, 23RD MARCH, 1926-
Questions and Answers
Resolution re Emigration of Indian Unskilled Labourers to

Guiana-Adopted.
Indian Succession (Amendment) Bill-Passed as amendeV""

THURSDAY, 25TH MARCH, 1926-
Farewell speech delivered to the Council of State and the Legislative

Assembly by His Excellency the Viceroy.

••

-s-

-

6,tu-GM'



COUNCIL OF STATE.
Tuesday, 9th February, 1926.

INAUGURATION OF THE SECOND COUNCIL OF STATE.

His Excellency the Viceroy with the President of the Council of State 
having arrived in procession, His Excellency took his seat on the dais.

His E x c e l l e n c y  t h e  VICEROY; Gentlemen of the Council 
of State, I have summoned you to-day because I desire to 
welcome you at the beginning of the Session of your Chamber. 
The first Counoil of State concluded its labours in September
last and dissolved. The body I see before me to-day has since come
into being as a result of new elections and nominations and is about to 
begin in the present Session to exercise its important functions as a vital 
part of the constitutional machinery of the government of the country. 
In my address to the Members of the first Council of State at the close 
of their final Session, I dwelt upon the nature of those functions and 
expressed my appreciation of the conception of their duties which had been 
formed by the Members of the first Council of State and of the able 
manner in which those high responsifc’lities had been discharged in the 
interests of India. It is more particularly, in view of these considerations 
and in order to mark my regard for the important position of this Chamber
in the constitutional structure and my esteem for the public services to
the people and the administrations rendered by it in the past, that I 
desired to offer welcome and encouragement to those to whom it will 
now fall to carry on the traditions of this Chamber and to exercise the 
influence assigned to it by the constitution.

Among the Members I see the faces of a number of old acquaintances 
who wore Members of the first Council of State. By their work in this 
Chamber they have already displayed the high qualities of their experience, 
sobriety of judgment, sense of duty and devotion to the test interests of 
India. I welcome them again to the Chamber. I also welcome those 
who are new Members. With some ot the latter I have -already farmed 
personal acquaintance; and others are known to me by the record of their 
public work. I congratulate them on the wide field of interest and activity 
which their admission to this Chamber opens to them. I am confident 
that I can rely upon them in their actions to bear in mind the weighty 
responsibilities assigned to this Chamber in the constitution and ever to 
strive, lafter careful consideration and according to the diotateg of their 
judgment, to arrive at those conclusions upon the difficult questions coming 
before them, which are best calculated to conduoe to the greater happiness 
and progress of the people and to the maintenance of the highest standards 
of administration in India.
 ̂ I do not propose to-day to enter upon a review of questions of general 
interest in India, as I have recently addressed the legislative Assembly i

( 3  )



4 COUNCIL OF STATE. [ 9 th  F e b . 1926.

[H. E. the Viceroy.]
but I shall briefly allude to certain matters of special interest at the 
present time.

I greatly appreciated the action of the Members of the' Legislative 
Assembly in regard to postponing the discussion of the Resolution upon 
the situation in South Africa. Debate at that moment might have pre­
judiced the delioate and critical negotiations in which I and my Govern­
ment are engaged with the Government of the Union of South Africa. I 
can assure the Indian Legislature that in these negotiations we have 
taken and are taking every step which, to the best of our judgment, is 
calculated to help in arriving at a solution satisfactory to Indiain opinion 
of this difficult problem. I have given anxious thought and my close 
personal attention to every step we have taken, and I gratefully acknow­
ledge that the attitude of the Indian Legislature and the Standing Com­
mittee has been a strong support to me throughout these negotiations. 
I must ask the Legislature to have a little further patience notwith­
standing the news from South Africa in this morning’s press telegrams, 
and to continue to trust in our efforts. I wish it had been possible to 
explain the situation more fully to you, but I am sure that you will 
understand why I refrain from .adding to the statements I made recently 
in addressing the Legislative Assembly.

I feel certain that this Chamber has been interested in the announce­
ment of the decision to appoint a Boyal Commission on Agriculture. This 
Chamber has always taken a lively interest in this subject. In July, 1923, 
the Honourable Sardar Jogendra Singh moved a Resolution for the appoint­
ment of a Committee by Government to consider questions, nearly all of 
which fall within the scope of the terms of reference of the Royal Com­
mission now to be appointed. In February, 1924, the Honourable Mr 
Sethna advocated the appointment of a Committee to make a survey of 
the eoonomic conditions of the people of India with special reference to the 
condition of the agricultural population; and on the 5th of March in the 
same year Sardar Jogendra Singh moved a Resolution advocating a further 
survey of irrigation possibilities. All these Resolutions had the same 
object in view, that is, an increase of agricultural productivity and the 
improvement of the economic conditions of the rural population. The 
first of the three motions was lost, but the two latter were adopted. In 
addressing the Legislature in September last, I laid stress on the import­
ance attached by me and my Government to these representations. I 
then stated that I hoped to secure the general object in view by the opera­
tions of a Central Board. It appeared at the tune that a general inquiry 
by a Committee or Commission might be open to some objections and 
might possibly hinder the projects of the Local Governments. A closer 
examination of the problem has, however, convinced us that the machinery 
of e Board would be inadequate to secure the far-reaching results for which 
we all hope. It appeared imperative, having in view the great importance 
of this subject to India as a whole and the large numbers of persons in 
India wholly dependent upon agricultural operations, to constitute a special 
body which might be calculated to bring to the task a wider store of ex­
perience, a more detached angle of view and a greater authority than we 
could hope to obtain from a Central Board. A body of this character, in 
our opinion, appeared to be in a better position to devise effective ineflflures 
for the expansion and oo-ordination of agricultural efforts in India and
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to give real assistance, based on the fruits of the latest praotical and scienti­
fic exjperieintee elsewhere, to the Ministers and Departments of the Local 
Governments to enable them to obtain the best results from their activities. 
It was in this conviction and after consultation with the Secretary of State 
and Local Governments that we finally framed our recommendations 10  
the Secretary of State for the appointment of a Royal Commission. Let 
me once more make plain that our object is to expand and strengthen the 
operations of the Ministries of Agriculture of the Local Governments and 
to assist them with information and suggestions, which might not otherwise 
be available to them, for still further supplementing their achievements. It 
is not desired in any way to curtail their powers of initiative or action— 
quite the reverse. At the same time, care has been taken not to overload 
the inquiry by entrusting to it the examination into certain other important 
subjects conneoted with agriculture. These problems have technicalities 
of their own 4nd vary in character in each Province. They already engage 
attention of the Local Governments and are in many cases the subject c f 
legislative proposals in the Local Legislatures.

You will doubtless have observed that there has been criticism hinting 
at some dark political motive in the appointment of the Commission. It 
is unnecessary, I feel sure., for me to repudiate the suggestion. The im­
provement of the premier industry of this country and the advancement 
of the interests of the most numerous class in India appears to me, as I 
(have no doubt k also appeara to you, to be a purpose wholly beneficent 
in its scope and outside the sphere of political controversy. It has long 
been the subject of consideration by me and my Government and by the 
Legislature. I rejoice that it has been my good fortune to announce the 
decision during my term of office and that it will fall to the lot of my 
distinguished successor, who is specially qualified in this respect, to deal 
with the recommendations that will be made.

My Government have recently had under their consideration the adop­
tion of a new policy regarding opium which is in accordance with the 
trend of opinion in a number of other countries and also with views that 
have been freely expressed in some quarters on different occasions in 
India. We have very carefully examined the new obligations undertaken 
by us under Article 1 of the Protocol to the Convention of the Second 
Opium Conference at Geneva, “ to take such measures as may be required 
to prevent completely within five years from the present date the 
smuggling of opium from constituting a serious obstacle to the effective 
suppression of the use of prepared opium” . As a result we have come 
to the conclusion that in order at once to fulfil our international obligations 
in the largest measure and to obviate the complications that may arise 
from the delicate and invidious task of attempting to sit in judgment on 
the internal policy of other Governments, it is desirable that we should 
declare publicly our intention to redutee progressively Me exports of 
opium from India so as to extinguish them altogether within a definite 
period, except as regards exports of opium for strictly medical purposes. 
The period to be fixed has not yet been finally determined, as before 
arriving *at a decision it is necessary to confeult the Government of the 
United Provinces regarding the effects that the resu ltin g  reduction in the 
area cultivated with opium will have on the cultivators in that Province. 
We further propose to discontinue altogether the system of auction sales 
of opium in India as soon as the agreement for direct sale now being 
negotiated with the Government of French Ipdo^China is concluded. My
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Government hope at an early date to move a Resolution in both Chambers 
of the Legislature in order to give the Members of the Legislature an 
opportunity of expressing their views on these important proposals.

Since I last addressed the Legislative Assembly on the 20th of January, 
I have received an important communication from His Majesty’s Govern­
ment on a subject which I feel sure you will welcome. The question of 
taking the firat steps towards the creation of an Indian Navy had been 
under the consideration of my Government for Bome time past. This waa 
one of the tasks to which Lord Rawlinson devoted much of his energy 
and time before his lamented death. The inclination of my Government 
to take concrete measures was strengthened by the strong reoommendation 
of the Mercantile Marine Committee to reorganise the Royal Indian Marine 
on the lines of a combatant naval service; and after a careful preliminary 
examination of the problems and a full consideration of the advioe of 
several naval experts, my Government during last cold weather decided 
to invite a Committee, under the presidency of Lord Rawlinson with Vice­
Admiral Richmond and Sir Bhupendra Nath Mitra as members, to 
formulate definite proposals. The report of this Committee will be 
published to-day. Their recommendations were accepted in general 
principle by my Government and forwarded to the Secretary of State for 
approval.

I am now in a position to make the following announcement as regards 
the decision of His Majesty's Government: —

“  Subject to the necessary legislation being effected, it has been decided to reconstruct 
the Koyal Indian Marine as a oombatant force to enable India to enter upon the 
first stage of her naval development, and ultimately to undertake her own naval defence. 
Subject to the approval of Hrs Majesty the King Emperor, the service will be known 
as the Royal Indian Navy and will fly the White Ensign. Its functions in peace time 
will be as defined in paragraph 3 of the Report of Lord Rawlinson’s Committee. Its 
most important aspect in the early stages will be that of a trairiing squadron. It 
will train the personnel for service in war. For this purpose it will become from the 
first a sea-going force. In addition in peace time its functions will include the services 
required by the Government of India in the Indian Ocean and Persian Gulf, the 
organisation of naval defence at ports, marine survey in the Indian Ocean and 
marine transport work for the Government of India. The fleet will consist, in its 
first stage of development, of the vessels enumerated in paragraph 4 of the report. 
The inauguration of the Royal Indian Navy will be entrusted to the jters&nnel o f the 
existing service, subject to any necessary readjustment of cadres, and Indian gentlemen 
will be eligible to hold commissioned rank in that service. The changes which this 
policy involves will be carried out as soon as an agreement has been reached, in 
consultation with the Adrairality, and with other authorities whose expert advice 
and finance” 6 necessary, on detailed questions of administration, organisation

I need not emphasise to the Honourable Members of this Chamber the
significance of this decision. It embodies an important principle. Think­
ing men in India have long desired the creation of an Indian Navy for 
India capable of defending her coasts, her harbours and her commerce.
That laudable ambition will now have its scope.

Let me dwell for a moment upon two features in the announcement. 
To the imagination of those, who understand the traditions of th^ British 
Empire, the privilege granted to the Indian Navy of the future to fly the 
White Ensign should appeal with special significance. India by this 
privilege ig directly admitted at the outset of her naval career to share in 
the record of the centuries of proud and g&H&nt traditiops fpy which that 
Ensign stands. .

6  c o u n cil  o f  s t a t e . [ 9 t h  Fbb. 1926.
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It is a high privilege; it carries with it the great responsibility of rendering 
servioe worthy of the honours conferred. Even to embark on the first 
stage of the performance of those duties, which the greatest Navy in the 
world has been performing, is no light task. Nevertheless I feel sure that 
it will be courageously undertaken as a vital part of India's natural 
ambitions «and hope.

To Indians a new and honourable career of national service has been 
opened. The recommendation of Lord Rawlinson’s Committee has been 
accepted that Indians desiring to qualify for Commissions in the Indian 
Navy should receive special facilities for suitable education in earlier years 
and later lor technical training in the naval profession. I look to those 
who eleot to set out on this career to use every effort to fit themselves for 
their task to foster an esprit de corps and to found here in India those 
traditions of high efficiency and courage which the pages of history 
commemorate as the proud possession of the Navy of Great Britain.

Much constructive work remains to be done before there is a Royal 
Indian Navv in being. Legislation will be necessary. Ships must be 
acquired and specially equipped for commission in Indian waters. Details 
of organisation and finance have to be examined. Careful and thorough 
preparation will be called for. These processes, which will take some time, 
are on hand and will be completed with the least possible delay. These 
are matters of detail, though of great importance to the success of the 
project, and I do not propose to discuss them to-day; many of them are 
referred to in the report now published which explains the frame-work of 
the project. I need only at the moment mention that from the preliminary 
estimates it appears that the creation of the Indian Navy in its initial 
stages is not expected to involve any large addition to public expenditure. 
Of more importance than questions of detail is the acceptance of the policy 
of the creation for India of a naval servioe of her own. I am confident 
that this great opportunity will be welcomed and turned to the best account 
for the lasting benefit of India.

In my address at the opening of the Session of the Legislative Assembly 
I referred to the creation of a Rates Advisory Committee and to the im­
portant functions with which the Committee would be entrusted in the 
administration of our railways. It may be of interest to many in this 
Chamber to know that I have offered the presidency of this Committee to 
Sir Narasimha Sarma, who was formerly Leader of the Council of State, 
and that he has agreed to serve in this capacity. I feel sure that his 
appointment will be welcomed both by his former colleagues in this 
Chamber and by the public generally.

I was indebted to the late Council of State not only for the work 
performed on behaH of India in the Chamber itself, but for the eminent 
services of individual Members of the Chamber on important Committees 
and Commissions. I  feel sure I can rely on the Members of the present 
Council of State for the same measure of support and help. I note that 
Sardar Jogendra Singh, who was a Member of this Chamber, in spite of 
having undertaken the responsible and arduous duties of Minister in the 
Government of the Punjab, has intimated that he will gladly continue to 
serve on the Indian Sandhurst Committee; and Mr. Sethna, who is a past 
and present Member of the Council of State, has undertaken the heavy 
obligation of proceeding to England and elsewhere for three months as a
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member of the same Committee in order to study military training institu­
tions. I appreciate this keen desire to perform public service even at 
personal inconvenience, and I gladly bring to notice these instances of the 
spirit which animates the Members of this .Chamber in their outlook on 
their responsibilities to the public. *

When I last addressed this Chamber I expressed my gratification that 
the observations made by me in my speech to the Indian Legislature at 
the opening of the last Session had been correctly understood in thiB 
Chamber, and that my desire to see a spirit of more friendly co-operation 
and goodwill had been appreciated. There were two considerations of 
importance. In the first place by the evidence of a spirit of this character 
an earlier appointment of the Statutory Commission might be secured. 
I understand that this is the aspiration of all in India whose avowed desire 
is to attain political progress by constitutional means. Not less important 
is the other • consideration that by this spirit alone a better political 
atmosphere would come into existence and prevail at the time the Com­
mission commenced its inquiry. I brought those considerations to the 
attention of this Chamber on its dissolution, and I again commend them 
to the notice of the reconstituted Council of State. Without the existence 
of conditions in which forms of responsible institutions can develop 
harmoniously, the results of an inquiry by a Statutory Commission may 
fall short of expectations. Let us remember the intentions of Parliament 
as expressed in the Preamble of the Act: “ And whereas the action of
Parliament must be guided by the co-operation received from those on 
whom new opportunities of service will be conferred” .

It is thus made clear that proof of genuine goodwill in the direction of 
working the constitution to the best advantage will be regarded by the 
British Parliament as an important factor for their guidance in determining 
thfc course to be pursued in the immediate future. If this view is correct, 
and I can scarcely conceive the possibility of contradiction, and as the 
future stages of advance must be decided by the British Parliament, 
would it not benefit India’s political progress to provide plain and un­
ambiguous evidence of this goodwill? I dealt at some length with this 
aspect of the constitutional question in my recent address to the Assembly. 
I expressed my regret that the Legislature had not availed itself definitely 
of the opportunity afforded to it, and that the spirit manifested in the offer 
by His Majesty’s Government had not met with a more ready and 
oomplete response. No useful purpose would now be served by repeating 
the tenour of my observations.

They were intended to help India and were conceived to the best of 
my judgment in the true interests of Indian political progress. In some 
quarters they have elicited comment and criticism Which seem to 
indicate a complete misunderstanding both of the purpose I had in view 
and the spirit that animated me. I feel sure that I run no Such risk in 
this Chamber and that I may look to it with confidence for greater 
encouragement in my expectations. Once more let me solemnly assert my 
profound conviction that it is along this avenue that the aims md aspira­
tions of India may the more quickly be attained, and that true prospects 
Of peaceful progress may the more surely be found. I still cherish the 
hope that India will not tarry in pursuing it.




